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STATUTORY RESOLUTION RE : 
ESSENTIAL SERVICES MAINTENAN-
CE ORDINANCE AND ESSENTIAL 
SERVICES MAINTENANCE BILL 
-Conted. 

MR. DEPUTY-SPEAKER: The 
House will now take up further discussion 
of the Resolution regarding the Essen-
tial Services Maintenance Ordinance and 
the motion on the Essential Services Main-
tenance Bill. 

SHRI S. M. BANERJEE (Kanpur) : 
Sir, I rise on a point of order under rule 340. 
The motion before the House is about the 
discussion of the Essential Services Main-
tenance Bill. I am not saying anything on 
that I simply say that the debate on that 
motion be adjourned. T will give reasons 
for it. 

MR. DEPUTY-SPEAKER: I will 
put it to the vote straightway. Let us see 
the sense of the House. The Question is .. 
(interruptions) 

SHRI UMANATH (Pudukkottai) : 
The House must know the reason. When 
you put a motion to the vote. we must know 
the reasonl for it so lhal we can decide 
whether 10 support it or oppose il ...... 
(Interruptions) 

SHRI S.M.BANERJEE :Sir,I am nol 
saying anything apinsl the Bill. 

MR. DEPUTY-SPEAKER: Evory day 
after the lunch interval the hon. Mem-
ber is in the habit of getting up and moving 
a motion for adjournment under rulo 340. 
So, il would not normally surprise me. 
But here it was without notice and without 
permission. 

1l.09brl. 

RE: ARREST OF TEACHERS IN 
U.P. AND SITUATION IN BANARAS 

HINDU UNIVERSITY 

SHRI S. M. BANERJEE (Kanpur): 
Sir, I am not saying anything about tho 
Bill which is before the House. 

MR. DEPUTY-SPEAKER: About tho 
Banaras Hindu University also I will not 
permit any discussion. 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS 
(SHRI VIDY A CHARAN SHUKLA): 
Sir, may I make a submission 7 Any motion 
which is 10 be moved in the House cannot 
be properly moved unless you permit it 
to be moved. Your permission i. material. 
It is only if you in your wisdom. apeo 
to permil Ihe moving of such a motion thai 
it can come before the House; otherwise 
nol. 

MR. DEPUTY-SPEAKER: I have 
already said that he was not given notice 
nor have I given the permission. Still, he 
is insisting; so, J wanled 10 know what 
he wants ~o raise and then decide. 

SHRI NAMBIAR (Teruchirappalli) 
We should know what he is raising. 

SHRI S. M. BANERJEE: I am not 
going to raise lhe Universily problem. I 

. want Ihis debale to be adjourned because 
in UP, which is under President's rule, 
more. than 3.000 hiaher secondary leachers, 
not connected with Ihe Univel'llily, are 
behind the ban. 
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MR. DEPUTY-SPEAKER: Yester-
day I said that along with the University 
issue this matter will also be looked into. 

SHRI S. M. BANERJEE: The other 
House has debated the whole thing. 

MR. DEPUTY-SPEAKER : Because 
something has happened in the other House 
I am not going to permit you. It is not 
proper. . . . . . . . . . (Interruption) 

'1i '"" m~lil( (~Gf'P;l1If) 
o'lT5II'Gr Jf~)i.."lf, ~ cl'l'4- ~ ~ 1l1'11'1<: 

qTll~r ~ ~h: ~<:T ~,:'h:r ~ fi!; ~T'l 

~)~ ~~~ ~~~ij"If<: 

~'f ~~ I l~i~ ~f.t~ if~.l~ 

mr OfT"" J{ f\'[lff <IT" I ;rn "i<: lI\" i; ~~ 

~~I 

SHRI S. M. BANERJEE I will not 
take more than a minute. 

MR. DEPUTY-SPEAKER: Already 
you have taken three minutes. 

SHRI S.M. BANERJEE: J will request 
you, I will beg of you to give me a minute. 
An adjournment motion is not allowed 
though it fulfils all the conditions that are 
needed for an adjournment motion to be 
admitted. The teachers there are behind 
the bars. Do you consider this Bill to be 
much more important than my entire State 
being in flames and these Neroes fiddling? 
That is much more important than this 
Bill. 3,500 teachers are behind the bars. 
There is no Assembly in U.P. 

MR. DEPUTY-SPEAKER r am not 
permitting you. 

SHRT S. M. BANERJEE: The Governor 
has become a dictator in UP. What should 
we do 7 YOli tell liS, you guide us properly. 
Please allow a discussion ...... (IlIIerrllption) 
All educational institutions in UP are closed. 
Everything is closed....... (Interruption). 

MR. DEPUTY-SPEAKER : This is 
not the way . 

SHRI VASUDEVAN NAIR (peer-
made): You will definitely admit that 
3,500 teachers being in jail in a State directly 
under the Centre is not a smaJI matter. It 
is a serious matter for this House to take 
that issue into consideration, I would 
like to know whether 10,000 or 50,000 
teachers should go to jail for an adjourn-
ment motion to be admitted in this House. 
How many teachers are to go to jail for an 
adjournment motion to be admitted in this 
House, if 3,500 are not enough 7 What 
is the standard by which this House is 
fuctioning? What is the rule, we should 
like to know. 

SHRi S.M. BANERJEE: i tabled 
an adjournment motion under the rules •. 
.. (Interruption) 

MR. DEPUTY-SPEAKER: There 
is a well laid down procedure here which 
we are following. This matter was 
raised once or twice without the permission 
of the Chair. 

SHRI VASUDEVAN NAIR : The 
Chair also should realise the seriousness 
of the situation. 

MR. DEPUTY-SPEAKER: What-
ever it is, as J said, yesterday also some 
Member mentioned this. J do not exactly 
remember who mentioned this. J had 
made it clear initially that we are meeting 
ill the Rusiness Advisory Committee and 
there T will permit you to take up the 
Universitv question as well as this question, 
not here ...... (Interruption) 

SHRT S. M. BANERJEE: We want 
to censure the Government, the Neroes 
who are fiddling when my State is in flames 
today ..... . (lnterruption) 
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SHRJ S. M. BANERJEE: Lady 
teach(rs have been arrested. They have 
been pulled by the sari, like this ..... . 
(Interruption) . 
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SHRI S.M. BANERJEE: The Gover-

nor has become a dictator. 

SHRI NAMBIAR: The Central 
Governmcnt is in charge of UP. 

MR. DEPUTY-SPEAKER: Again, 
I will have to exercise my disciplinary power. 
Nobody should get up like this. 

SHRI SURENDRANATH DWIVEDY 
(Keudrapara): You have just now sa.id 
that the Business Advisory Committee 
would consider both the B.H.U. question 
and tlie teachers question. But the Busi-
ness Advisory Committee can only consider 
if the Government comes forward with a 
proposal that they win dIscuss both these 
questions. Then only you will provide 

time. Is the Government prepared to 
have an early discussion on these matters. 
That is what I want to know. Let them 
say so and then the Business Advisory 
Committee can decide. 

MR. DEPUTY-SPEAKER: You have 
got the agenda with you. 

SHRI S.M. BANERJEE: You read 
the agenda; the teachers' problem is not 
there. 
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MR. DEPUTY-SPEAKER: Mr. Sheo 
Narain; I will give you a hearing. 
(Interruptions) 

THE MINISTER OF PARUAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG SINGH) : 
The Minister of State in tbe Ministry of 
Education has already laid a statement on 
B.H.U.. We will discuss it amongst our-
selves and whatever is decision, we will 
communicate to you in the chamber. 
Then, you can consider it. 

SOME HON. MEMBERS rose--

MR. DEPUTY-SPEAKER: Order, 
Order. Again, I will have to enforce 
discipline. Please resume your seats. 

'ITo @I' ~ fir!!: : JJft ~o ~o 
;r;nff, JJft ,fir m:r ,,>.fl';;rr3\' qrol'iR 
9;lm 1fr;;;f\'lf ~ .. ~)" tr;nt I!f\' ~ 
lift q'l~ ~ IIiT SII'T;r qTlf;tifcr fiI;1n' ~ 
~ ~ ~1I ",'ItT n 'if<:f1M i I ~ 
~ q1l't ~ 'IT rnllfT 1Amr1f .;; Iffipff 
.~ ~ ~m ti ornr~w If;~ ~,Tum 

~ ~T li' 4 .. ~ ~ -.<m ~'ifT , 



179 DECBMBBR. 12. 1961 orriS' QIId BHU 180 

MR. DEPUTY· SPEAKER Tho 
Minister of parliamentary Affain baa 
said that he will consult the Education 
Minister Dr. Triguna Sen and he will comm· 
unlcate it to me at 4 0' Clock and we will 
discuss it. Mr. Dwivedy wanted to know 
whether they are ready to discuss it. He 
is ready for it. Let us proceed now. 
(Interruptions) 

Nothing will be recorded. 

(Interruptions). 

SHRI PRAKASH VIR SHASTRI rou-

MR. DEPUTY·SPEAKER : Mr. 
Prakash Vir Shastri, what I suggest is you 
attend the Business Advisory Committee 
meeting. If I permit you, several others 
will get up in their seats. I will not permit 
you on this issue. If there is anything else 
I am ready to hear you. 
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MR. DEPUTY·SPEAKER : Dr. 
Ram subhag Singh has given an assurance 
that be will contact the Minister of Edu· 
cation and ..,t the latest information. As 
you suggest, Dr. Ram Subhag Singh also 
would be apeeable. Therefore, pleue do 
Dot pursue this matter. Let UI DOW 
proceed with the .business before the House. 
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MR. DEPUTY·SPEAKER He 
has given an assurance. 
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MR. DEPUTY·SPEAKER : The 
problem reprding arrests of kisans would 
aIIo be taken up. 
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MR. DEPUTY-SPEAKER: Please 
resume your seat. (Interruptions) 
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We cannot follow any thins that 
soes on. 
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1ft '''PI' ~~ I 
MR. DEPUTY-SPEAKER Achar-

yaji is risht in voicing this complaint that 
no section takes any precaution to see that 
they will not create noise or disturbance 
here. Yesterday again and again I appealed. 
(Intaruptions). I must say this very 
firmly. I will mention Mr. Vajpayee and 
others; they said that I was very stem and 
strict. I said that if they assured me order, 
then I would withdraw the order regarding 
non-recording, and only on the assurance 
of Mr. Banerji, Mr. Vajpayee and others, 
I withdrew it. But now I must say that 
if this continues, orders will be issued from 
here that the statements of those who 
indulge in disturbance will not be recorded; 
if this continues, I am going to do that; 
there is no other way. 

SHRI NAMBIAR On a point of 
Order. 
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STATUTORY RESOLUTION RE: 
ESSENTIAL SERVICES MAINTEN-
ANCE ORDINANCE AND ESsBNTIAL 
SERVICES MAINTENANCE BILL 
-Contd. 

ME. DEPUTY-SPEAKER Now 
Mr. C. C. Desai .... 

SIiR.I C. C. DESAI: (Sabarkantha) : 
Mr. Deputy-Speaker, Sir .... : ... 

SHRI SRINIBAS MISRA (Cuttuck): 
I request that you may ploaso lIive your 
rulinll on those two points ......... ,. 

MR. DEPUTY-8PEAKER: I . will 
sive rulinll a little later. 
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SHRI SRINIBAS MISRA: How 
can discussion proceed without your 
ruling on the point of order? 

SHRI SURENDRANATH DWI· 
VEDY (Kendrapara) : You mUit have 
to give your rulinS before the diJaJaion 
starts, Sir. 

MR. DEPUTY-SPEAKER: I am 
givinll it. 

SHRI SEZHIY AN (Kumbakonam): 
There are throe poiDts involved IUIIIlCly the 
fiDanciaI memorandum, dele8lltion of 
powers and alternative IlJTIIIIIIClIICIltl which 
you are sainll to make. 

MR. DEPUTY-SPEAKER: Two 
qutltioDi were raiaed. I am aware of It. 


